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Bank of India Pensbn Regulations as pub­
lished in the Gazette of India on 6th April,
1991 have been sent to Rajya Sabha 
Secretarial/Lok Sabha Secretariat for being 
placed on the Tables of the respective Houses 
on 3rd December and 6th December, 1991 
respectively. These Regjiations were ap­
proved with n̂ \i)or modifications by the Gov­
ernment of India in terms of Section 58 (2) G) 
of Reserve Bank of India Act, 1934.

(e) and (f). The Pension scheme as 
introduced in terms of the RBI Pension 
Regulations, 1990, is in lieu of the existing 
Contributory Provident Fund Scheme. Re­
serve Bank of India has reported that the 
existing employees in the servk:e of the bank 
as on 1st Nov.,90 were given individual 
options either to continue to be governed by 
the CPF Scheme or to come over to the 
Pension Scheme in lieu of CPF. They were 
given time of 3 months from 1.11.90 to 
31.1.91 to exercise their optk>ns. Conse­
quently, based on the legal opinbn, notrce 
under Section 9A of Industrial Disputes Act 
was not considered necessary by the RBI 
and this view of the Bank is reported by the 
RBI to have been upheld by the Labour

Ministry in connectbn with an Industrial Dis­
pute raised by an unrecognised Unk>n the 
ALC (C), Bombay.

Paynnent of Dividend by MMTC

1569. SHRI P.M. SAYEED: Will the 
Minister of COMMERCE be pleased to 
state:

(a) whether the Minerals and Metals 
Trading Corporation (MMTC) has been 
making huge profits and paying dividend to 
the Government; and

(b) if so, the divkiend paid by the MMTC 
to the Government during each of the last 
three years?

THE MINISTER OF STATE OF THE 
MINISTERY OF COMMERCE (SHRI P. 
CHIDAMBARAM): (a) MMTC has been 
making profits and paying divkiend continu­
ously to the Government.

(b) The divkJend paki by the MMTC to 
the Gk)vernment during the last three years 
has been as under:

Year Amount 
(in Rs.Crores)

Percentage 
of equity

1988-89 7 20

1989-90 7 20

1990-91 10 20

Filling of Nominations by Non-Serlous 
Candidates In Elections

1570. SHRI TAR A CHAND
KHANDELWAL: 

SHRILALK.ADVANI:
SHRI ATA L BIHARi 
VAJPAYEE:

SHRI ANNA JOSHI:
SHRI C.P. MUDALA

GIRIYAPPA: v 
SHRIJ. CHOKKARAO: 

WilltheMinister of LAW. JUSTICE AND

COMPANY AFFAIRS be pleased to state:

(a) whether filing of nominations by non- 
serious independent candidates during 
electbns for Lok Sabha and States Assem­
blies and death of any such candidate before 
electbns poses threat to the entire electoral 
process; and

(b) If so, theactk>nproposedto betaken 
by the Government in the matter?


